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Out of Tum Allotmeat of Quarters 
7171. SHRI RAM CHARAN: Will 

the Minister oC WORKS, HOUSING AND 
SUPPLY be pleased to state: 

(a) the total number oC out oC 481, 
Quarters allotted out oC tum on the re-
commendations oC MembeR oC Parliament ; 

(b) whether Government propose to 
discontinue this practice oC allotting Out 
oC Tum quarters on the recommendations 
oC Members oC Parliament ; and 

(c) if not, the reasons thereCor ? 
THE DEPUTY MINI~TER IN THE 

MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL SINGH): 
(a) 135. 

(b) and (c). The recommendations from 
the Members oC Parliament Cor allotment 
oC out-oC-tum accommodation are not 
required at all. There is a provision in 
the Allotment Rules Cor allotment of 
accommodation on out-oC-tum basis. 
Government bave B1ready issued instructions 
tbat Government officers sbould sponsor 
their applications tbrough their respectiw 
heads of Departments and in tbe prescribed 
manner. 

Perces. of ScbedIl1e4 CuteliTribea 
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7172. SHRI RAM CHARAN: Will 
the Minister of SOCIAL WELFARE be 
pleased to state: 

(a) whether it is a fact that the per-
centage of tbe Scheduled Castes aud the 
Scbeduled Tribes employees in cadre and 
ex-cadre posts of Class HI staff in the 
Directorate of Social Welfare and Rehabili-
tation i. still below tbe requisite quota; 
and 

(b) if so, the rea60118 thereof? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRIMATI PHULRENU GOHA): (a) 
and (b). The orders reserving 12.5% 
and 5~/~l of fresh vacancies for the 
5I:heduled Castes and Scheduled Tribes 
respectively were issued in 1951. The 
Directorate of Social Welfare and Rehabili-
tation, which has at present 173 Class III 
posts, was created much earlier than the 
issue of orders in 1951. 

81 posts had been 611ed before 1951 
and displaced persons from West Pakistan 
were recruited after partition through 
Transfer Bureau and Employment Ex-
changes. The recruitment to the re-
maining 92 posts came to be made after 
1951; II vacancies (12%) were filled by 
Scheduled Castes, 4 of whom have since 
left the Directorate. No tribal candidate 
was appointed. 

As and when fresh vacancies arise; the 
representation for Scheduled Castes and 
Scheduled tribes will continue to be given 
in accordance with the reservation orders. 
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Jaten.tJoaaI' Monetary Flmd 

7174. SHRI D. N. PATODIA: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that India has 
approached the International Moftt!tarY 
Fund to raise quotas of the developiDc 
nations to enable them to benefit equitable 
from the creation of special drawing 
rights; 

(b) if so, whether the request has been 
considered by the International Mcnetry 
Fund and the decision taken in this 
matter? ' 

THE DEPUTY PRIME MINISTER 
AND MINiSTER OF FINANCE (SRRI 
MORARJI DESAI): (a) No, Sir. 

(b) Does not arise. 

Natiolllll Credit COIIIIdI 

7175. SHRI D. N. PATODIA: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fa<lt that the 
National Credit Council held its meeWla 
recently in New Delhi; 

(b) if so, . the main recommenQation~ 
th ereof : aDd 




